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SC seeks Assam govt response on plea seeking independent 
probe in police encounters 

https://www.deccanherald.com/national/sc-seeks-assam-govt-response-on-plea-
seeking-independent-probe-in-police-encounters-1237974.html 

The Supreme Court on Monday issued notice to the Assam government and others on 
a plea challenging a Gauhati High Court order, declining to entertain a PIL on police 
encounters after Chief Minister Himanta Biswa Sarma assumed power in the state in 
May 2021. 

A bench of Justices S Ravindra Bhat and Aravind Kumar sought a response state 
government, the National Human Rights Commission and others on a plea by advocate 
Arif Md Yeasin Jwadder. 

The petitioner, represented by advocate Prashant Bhushan, claimed that as per police 
statements published in newspapers, in every case the accused tried to snatch police 
personnel service weapons and in self-defence, police retaliated and opened fire.The 
plea contended that more than 80 “fake encounters” took place between Assam police 
and those accused in different cases since May 2021, and 28 people died and many 
were injured. 

Those killed or injured were not dreaded criminals, and the police’s modus operandi has 
been the same in all the encounters, the petitioner submitted, seeking a direction for a 
probe by either CBI or SIT, or a police team from other states under court supervision.In 
January, the high court had rejected the PIL after noting that the state government is 
already conducting investigations in each case and no other separate probe is required. 
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Supreme Court seeks response from Assam government, 
NHRC on plea for probe into  fake encounters   

https://nenow.in/north-east-news/assam/supreme-court-seeks-response-from-assam-
government-nhrc-on-plea-for-probe-into-fake-encounters.html 

New Delhi: The Supreme Court on Monday issued notice to the Assam government and 
the National Human Rights Commission (NHRC) on a plea filed by advocate Arif 
Jwaddar raising a grievance against alleged fake police encounters taking place in the 
State.  

Hearing a petition, a bench of Justices S Ravindra Bhat and Aravind Kumar also issued 
notice to the Assam Human Rights Commission. 

Advocate Prashant Bhushan appeared for the petitioner, Advocate Arif Jwadder. 

New Delhi-based advocate Arif Jwadder moved the apex court after Gauhati High Court 
on January 27 disposed of a PIL see seeking an independent probe into the alleged 
fake encounters which took place in Assam from May 2021 onwards. 

The Gauhati High Court had disposed off the PIL stating that investigations into all such 
cases are underway. 

Advocate Jwadder in his petition filed in December 2021 sought an independent 
investigation into all the fake encounters which took place from May 2021 onwards by 
an SIT/CBI or other independent agency to be monitored by the Gauhati High Court. 

He had alleged that the Supreme Court guidelines for investigating cases of death or 
injury in police action were not followed by the Assam police while probing such 
incidents in the state. 

He had termed all such incidents as fake encounters in his petition. 

Assam government in its affidavit dated 29.09.2022 had admitted to 171 police 
encounters wherein 56 people died and 145 were injured from May to August 2022. The 
death toll has increased since then. 

However, the high court didn’t give any cogent directions despite the material placed on 
record. 
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India s Frequent Internet Shutdowns Discussed at G20 Meeting 

https://thewire.in/government/indias-frequent-internet-shutdowns-discussed-at-g20-
meeting 

Responding to a query on the frequent internet bans in India, former Intelligence Bureau 
chief and member of National Human Rights Commission Rajiv Jain reportedly stated 
that the right to life is sometimes in conflict with the right to freedom of expression and 
right to privacy. 

New Delhi: India’s frequent internet shutdowns came up for discussion at the recent 
G20 meet on cybersecurity, with panelist Nneena Nwakanma saying that India should 
“stop shutting down the internet anytime”. 

Nwakanma, associated with Geneva-based International Digital Health and AI Research 
Collaborative, was part of a panel discussion on ‘Internet Governance-National 
Responsibility and Global Commons’. “I haven’t seen any case of internet shutdowns 
being taken to Parliament, nor is there any empirical evidence of economic returns (by 
imposing bans). Still, if law enforcement agencies need to impose a ban, they must 
follow the due process of law and elected representatives should be able to explain to 
their voters the reasons for such bans. Internet ban is one of the greatest dangers in 
building trust among the public,” Nwakanma said, according to the Economic Times. 

India has the dubious distinction of being the internet shutdown capital of the world. 
As research by Access Now has shown, since 2016, India has accounted for 
approximately 58% of all shutdowns documented in the Shutdown Tracker Optimization 
Project (STOP database). India is the only G20 country that has imposed an internet 
shutdown more than twice. Russia and Brazil are the other two courtiers that enforced 
two and one internet shutdowns respectively in 2022. 

Most recently, in Manipur the government has indefinitely suspended internet services 
after ethnic violence broke out on May 3. The Supreme Court is hearing pleas against 
this suspension. 

Responding to a query on the frequent internet bans in India, former Intelligence Bureau 
chief and member of National Human Rights Commission Rajiv Jain reportedly stated 
that the right to life is sometimes in conflict with the right to freedom of expression and 
right to privacy. “When there is a threat to life of a large group of people or in a large 
geographical area, primacy has to be given to Right to Life as the state acts as 
repository of all the rights and takes a call on temporary suspension of Internet,” he 
said, according to Economic Times. 
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असम मŐ पुिलस मुठभेड़ो ंके İखलाफ जनिहत यािचका पर उǄतम Ɋायालय ने जारी 
िकया नोिटस 

https://bhasha.ptinews.com/news/national/%E0%A4%85%E0%A4%B8%E0%A4%AE-
%E0%A4%AE%E0%A5%87%E0%A4%82-
%E0%A4%AA%E0%A5%81%E0%A4%B2%E0%A4%BF%E0%A4%B8-
%E0%A4%AE%E0%A5%81%E0%A4%A0%E0%A4%AD%E0%A5%87%E0%A4%A1%
E0%A4%BC%E0%A5%8B%E0%A4%82-%E0%A4%95%E0%A5%87-
%E0%A4%96%E0%A4%BF%E0%A4%B2%E0%A4%BE%E0%A4%AB-
%E0%A4%9C%E0%A4%A8%E0%A4%B9%E0%A4%BF%E0%A4%A4-
%E0%A4%AF%E0%A4%BE%E0%A4%9A%E0%A4%BF%E0%A4%95%E0%A4%BE-
%E0%A4%AA%E0%A4%B0-
%E0%A4%89%E0%A4%9A%E0%A5%8D%E0%A4%9A%E0%A4%A4%E0%A4%AE-
%E0%A4%A8%E0%A5%8D%E0%A4%AF%E0%A4%BE%E0%A4%AF%E0%A4%BE
%E0%A4%B2%E0%A4%AF-%E0%A4%A8%E0%A5%87-
%E0%A4%9C%E0%A4%BE%E0%A4%B0%E0%A5%80-
%E0%A4%95%E0%A4%BF%E0%A4%AF%E0%A4%BE-
%E0%A4%A8%E0%A5%8B%E0%A4%9F%E0%A4%BF%E0%A4%B8/515163.html 

नयी िदʟी, 17 जुलाई (भाषा) उǄतम Ɋायालय ने गौहाटी उǄ Ɋायालय के एक आदेश के İखलाफ दायर 

यािचका पर सोमवार को असम सरकार और अɊ से जवाब मांगा। उǄ Ɋायालय ने मुƥमंũी िहमंत िवʷ 

शमाŊ के मई 2021 मŐ शासन की बागडोर संभालने के बाद से Šई िसलिसलेवार पुिलस मुठभेड़ो ंपर एक 

जनिहत यािचका खाįरज कर दी थी।. 

ɊायमूितŊ एस. रवीūं भट और ɊायमूितŊ अरिवंद कुमार की पीठ ने वकील आįरफ मोहʃद यासीन जवादर 

Ȫारा दायर अपील पर राǛ सरकार, रा Ō̓ ीय मानवािधकार आयोग और अɊ को नोिटस जारी िकए।. 
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एनएचआरसी ने सरकार से पूछा रोम संिविध का अनुमोदन करना 

https://jantaserishta.com/world/nhrc-asks-government-to-ratify-rome-statute-2596000 

रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने सरकार से रोम संिविध के अनुसमथŊन की ŮिŢया तुरंत शुŝ 

करने का आŤह िकया है।आज अंतराŊ Ō̓ ीय आपरािधक Ɋाय िदवस (17 जुलाई) के अवसर पर एक Ůेस 

बयान जारी करते Šए एनएचआरसी के सहायक Ůवƅा ʴाम बाबू काफले ने सरकार से ऐसी अपील 

की.एनएचआरसी ने पीिड़तो ंको Ɋाय सुिनिʮत करने के िलए सरकार से ऐसी अपील की, िजसमŐ कहा गया 
िक अंतराŊ Ō̓ ीय आपरािधक Ɋायालय के रोम क़ानून के अनुसमथŊन से पीिड़तो ंको Ɋाय सुिनिʮत करने का 
मागŊ Ůशˑ होगा और अपरािधयो ंको मानव के गंभीर उʟंघनो ंमŐ उनकी संिलɑता के िलए जवाबदेह 

बनाया जाएगा। युȠ अपराध, नरसंहार, मानवता के İखलाफ अपराध और आŢामकता के कायŊ सिहत 

अिधकार।एनएचआरसी ने याद िदलाया है िक उसने 15 साल पहले रोम संिविध अनुसमथŊन के िलए सरकार 

को िलखा था। 
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असम मŐ पुिलस मुठभेड़ो ंके İखलाफ यािचका पर सुŮीम कोटŊ  का नोिटस 

https://lawtrend.in/sc-assam-encounters/ 

सुŮीम कोटŊ  ने सोमवार को गुवाहाटी हाई कोटŊ  के एक आदेश के İखलाफ एक यािचका पर असम सरकार 

और अɊ से जवाब मांगा, िजसने मई 2021 मŐ मुƥमंũी िहमंत िबˢा सरमा के सȅा संभालने के बाद से 

पुिलस मुठभेड़ो ंकी एक ŵंृखला पर एक जनिहत यािचका खाįरज कर दी थी। 

ɊायमूितŊ एस रवीūं भट और ɊायमूितŊ अरिवंद कुमार की पीठ ने वकील आįरफ मोहʃद यासीन जवादर 

Ȫारा दायर अपील पर राǛ सरकार, रा Ō̓ ीय मानवािधकार आयोग और अɊ को नोिटस जारी िकए। 

गौहाटी उǄ Ɋायालय ने 27 जनवरी को जनिहत यािचका खाįरज कर दी थी और कहा था िक िकसी अलग 

जांच की आवʴकता नही ंहै Ɛोिंक राǛ सरकार पहले से ही Ůȑेक मामले मŐ अलग जांच कर रही है। 

 

मामले मŐ एक सरकारी हलफनामे का हवाला देते Šए अदालत ने कहा िक मई 2021 और अगˑ 2022 के 

बीच 171 घटनाओ ंमŐ 56 लोग मारे गए, िजनमŐ चार िहरासत मŐ मारे गए, जबिक 145 अɊ घायल हो गए। 

जवादर ने जनिहत यािचका मŐ दावा िकया िक मई 2021 से, जब िहमंत िबˢा सरमा ने मुƥमंũी के ŝप मŐ 
कायŊभार संभाला, असम पुिलस और िविभɄ मामलो ंके आरोिपयो ंके बीच 80 से अिधक “फजŎ मुठभेड़” Šईं, 

िजसके पįरणामˢŝप 28 लोगो ंकी मौत हो गई और कई घायल हो गए। 48 अɊ की तुलना मŐ. 

जनिहत यािचका मŐ कहा गया है िक मारे गए या घायल Šए लोग खंूखार अपराधी नही ंथे और सभी मुठभेड़ो ं
मŐ पुिलस की कायŊŮणाली एक जैसी रही है। 

जवादर ने अदालत की िनगरानी मŐ िकसी ˢतंũ एजŐसी जैसे सीबीआई, एसआईटी या अɊ राǛो ंकी पुिलस 

टीम से जांच की मांग की। 

यािचका मŐ कहा गया है िक अखबारो ंमŐ Ůकािशत पुिलस बयानो ं के अनुसार, हर मामले मŐ आरोिपयो ं ने 

पुिलस किमŊयो ंके सिवŊस हिथयार छीनने की कोिशश की और आȏरƗा मŐ पुिलस ने जवाबी कारŊवाई की, 
िजसके पįरणामˢŝप किथत अपराधी की मौत हो गई या वह घायल हो गया। 

जवादर ने ऐसे दावो ंकी सȑता पर संदेह जताते Šए कहा िक मारे गए या घायल Šए लोग आतंकवादी नही ंथे, 

उɎŐ हिथयारो ंके इˑेमाल मŐ ŮिशिƗत नही ंिकया गया था, और ऐसा नही ंहो सकता िक सभी आरोपी एक 

ŮिशिƗत पुिलस अिधकारी से सिवŊस हिथयार छीन सकते हœ। आưेया˓ो ंको आम तौर पर उनकी कमर पर 

रˣी से बांधा जाता है। 

मामले मŐ असम सरकार के अलावा, असम पुिलस Ůमुख, राǛ के कानून और Ɋाय िवभाग, रा Ō̓ ीय 

मानवािधकार आयोग और असम मानवािधकार आयोग को Ůितवादी बनाया गया है। 
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असम मŐ पुिलस मुठभेड़ो ं के İखलाफ यािचका पर सुŮीम कोटŊ  ने असम 

सरकार को िदया नोिटस 

https://www.btvbharat.in/assam-3/ 

असम मŐ पुिलस मुठभेड़ो ंके İखलाफ यािचका पर सुŮीम कोटŊ ने असम सरकार को नोिटस िदया 

सुŮीम कोटŊ  ने सोमवार को गुवाहाटी उǄ Ɋायालय के एक आदेश के İखलाफ एक यािचका पर असम 

सरकार और अɊ से जवाब मांगा, िजसने मई 2021 मŐ मुƥमंũी िहमंत िबˢा सरमा के सȅा संभालने के 

बाद से पुिलस मुठभेड़ो ंकी एक ŵंृखला पर एक जनिहत यािचका खाįरज कर दी थी। ɊायमूितŊ एस रवीūं 

भट और ɊायमूितŊ अरिवंद कुमार ने वकील आįरफ मोहʃद यासीन जवादर Ȫारा दायर अपील पर राǛ 

सरकार, रा Ō̓ ीय मानवािधकार आयोग और अɊ को नोिटस जारी िकए। 

171 घटनाओ ंमŐ 56 लोग मारे गए 

गुवाहाटी उǄ Ɋायालय ने 27 जनवरी को जनिहत यािचका खाįरज कर दी थी और कहा था िक िकसी अलग 

जांच की आवʴकता नही ं है Ɛोिंक राǛ सरकार पहले से ही Ůȑेक मामले मŐ अलग जांच कर रही है। 
मामले मŐ एक सरकारी हलफनामे का हवाला देते Šए अदालत ने कहा िक मई 2021 और अगˑ 2022 के 

बीच 171 घटनाओ ंमŐ 56 लोग मारे गए, िजनमŐ चार िहरासत मŐ मारे गए, जबिक 145 अɊ घायल हो गए। 
जवादर ने जनिहत यािचका मŐ दावा िकया िक मई 2021 से, जब िहमंत िबˢा सरमा ने मुƥमंũी के ŝप मŐ 
कायŊभार संभाला, असम पुिलस और िविभɄ मामलो ंके आरोिपयो ंके बीच 80 से अिधक “फजŎ मुठभेड़” Šईं, 

िजसके पįरणामˢŝप 28 लोगो ंकी मौत हो गई और कई घायल हो गए। 

जनिहत यािचका मŐ कहा गया है िक मारे गए या घायल Šए लोग खंूखार अपराधी नही ंथे और सभी मुठभेड़ो ं
मŐ पुिलस की कायŊŮणाली एक जैसी रही है। जवादर ने अदालत की िनगरानी मŐ िकसी ˢतंũ एजŐसी जैसे 

सीबीआई, एसआईटी या अɊ राǛो ंकी पुिलस टीम से जांच की मांग की। यािचका मŐ कहा गया है िक 

अखबारो ंमŐ Ůकािशत पुिलस बयानो ंके अनुसार, हर मामले मŐ आरोिपयो ंने पुिलस किमŊयो ंके सिवŊस हिथयार 

छीनने की कोिशश की और आȏरƗा मŐ पुिलस ने जवाबी कारŊवाई की, िजसके पįरणामˢŝप किथत 

अपराधी की मौत हो गई या वह घायल हो गया। 

मारे गए या घायल Šए लोग आतंकवादी नही ं

जवादर ने ऐसे दावो ंकी सȑता पर संदेह जताते Šए कहा िक मारे गए या घायल Šए लोग आतंकवादी नही ंथे, 

उɎŐ हिथयारो ंके इˑेमाल मŐ ŮिशिƗत नही ंिकया गया था, और ऐसा नही ंहो सकता िक सभी आरोपी एक 

ŮिशिƗत पुिलस अिधकारी से सिवŊस हिथयार छीन सकते हœ। आưेया˓ो ंको आम तौर पर उनकी कमर पर 

रˣी से बांधा जाता है। मामले मŐ असम सरकार के अलावा, असम पुिलस Ůमुख, राǛ के कानून और Ɋाय 

िवभाग, रा Ō̓ ीय मानवािधकार आयोग और असम मानवािधकार आयोग को Ůितवादी बनाया गया है। 
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NHRC show cause to chief secy over minors  death 

https://timesofindia.indiatimes.com/city/ranchi/nhrc-show-cause-to-chief-secy-over-
minors-death/articleshow/101841994.cms 

Ranchi: The National Human Rights Commission (NHRC) on Monday sent a show-
cause notice to the Jharkhand chief secretary asking why compensation of Rs 5 lakh 
each should not be paid to the kin of the two sisters who died from burn injuries after 
falling into a tub of hot starch from midday meal rice on their school campus in Palamu 
in November last year. 

The NHRC notice was sent under Section 18 of The Protection Of Human Rights Act, 
1993 (PHR Act). 

It also held the district administration and the state government accountable for several 
lapses and delays in providing treatment to the victims, leading to their deaths within 
weeks of the incident. The deceased were aged 3 and 4.5 years. 

The NHRC letter (a copy of which is with TOI) dubbed the incident a violation of human 
and fundamental rights of the children and their parents while directing the chief 
secretary to furnish a response within six weeks. 

“Failing which, the commission shall presume that the authority has nothing to appeal in 
the matter and will issue further directions under the PHR Act,1993,” reads the letter. 

Soon after the incident, Koderma-based rights activist Onkar Vishwarkarma approached 
the NHRC and accused the district administration and the state government of several 
lapses and failures in providing treatment. 

Vishwakarma said the incident happened on November 23, 2022, at an anganwadi 
centre which was housed on the premises of the one-storey government middle school 
at Sellari Tola village under the Tarhasi police station and alleged that no proper 
investigation was conducted in the matter. 

Taking cognisance of the complaint, the NHRC directed the Palamu deputy 
commissioner on December 28 for a thorough probe and submit the action taken report. 
However, NHRC had to send a reminder in March after the Palamu administration failed 
to report following which it responded, saying a case had been registered at the Tarhasi 
police station and an investigation was underway. 

Again on June 7 this year on NHRC’s direction, the state women, child development 
and social security department filed a detailed action taken report, saying action had 
been taken against the school principal and the staff of the anganwadi centre after 
holding them accountable. 
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“The department also informed that both the minors were admitted to the Daltonganj 
hospital first and referred to Rims the following day. It also said district administration 
provided the victims’ parents assistance of Rs 50,000 on November 26, 2022, before 
admitting them to Rims on November 27, 2022.” 

It added, “However, both minors died on December 6 and 7 during treatment.” 

Meanwhile, the office of the district social welfare department of Palamu on November 
26 furnished another report about the action taken to NHRC, which was contradictory 
with other reports. 

In its notice to the chief secretary, it said, “The report of the Palamu police forwarded by 
the child development and social security department said both injured girls were 
treated at Daltonganj for one night after which they were referred to Rims for better 
treatment as their condition was critical. But, due to poverty and lack of money, the 
parents took both the girls back to their home. 

The notice also said, “Whereas, the report submitted by DCWO, Palamu, mentions that, 
as soon as the information was received by the administration, the girls were 
immediately admitted by the district administration at the Tarhasi PHC and after primary 
treatment, they were admitted to the Daltonganj hospital and on referral, they were 
shifted to Rims, Ranchi, by the district administration.” 

It further said, “Why were the victims not transferred to the Rims immediately when they 
were referred by the medical officer of Daltonganj? Why did the treating doctor before 
discharging the victims, not inform the district administration who admitted the victims at 
the hospital? If informed, why were they not attended to immediately by the district 
administration and was an ambulance arranged for the travel Rims? Why did the 
families of the victims not get immediate financial assistance as the administration 
issued the cheques two days after the incident? Where was the administration for two 
days when the victims’ family financial condition forced them to take their children back 
to their homes and keep them there untreated for more than three days? In the light of 
these, the incident occurred due to careless, irresponsible and negligent conduct of the 
school management, the apathy of the district administration and the neglectful attitude 
of the state machinery,” the NHRC said. 
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NHRC once again urges govt to ratify Rome Statute 

https://myrepublica.nagariknetwork.com/news/nhrc-once-again-urges-govt-to-ratify-
rome-statute/?categoryId=81 

KATHMANDU, July 17: The National Human Rights Commission (NHRC) has urged the 
government to immediately proceed with the process of ratifying the Rome Statute of 
the International Criminal Court. The NHRC made the urge by issuing a statement on 
Monday on the occasion of the International Criminal Justice Day. 

The International Criminal Court, established under the Rome Statute, paves the way to 
hold accountable those involved in serious crimes such as war crimes, genocide, crimes 
against humanity and extortion as defined by international law and to ensure justice for 
the victims. The Rome Statute is regarded as a milestone in terms of ensuring justice 
for victims and holding perpetrators accountable through human rights, humanitarian 
law and criminal justice. 

In this regard, the NHRC wrote a letter to the Government of Nepal on August 6 to 
approve the Rome Statute. According to a press release issued by Shyambabu Kafle, 
assistant spokesperson for the NHRC, the rights body has once again reminded the 
Government of Nepal to establish the rule of law and be sensitive to the creation of a 
human rights culture by approving the Rome Statute in accordance with the 
recommendations made by the NHRC in the past, the resolution passed by the House 
of Representatives and the order of the Supreme Court. 

The NHRC has also expressed its concern that the work of making laws that support 
impunity has not been stopped. The NHRC has expressed concern over the delay in 
ratifying the Rome Statute, despite a resolution passed by the then House of 
Representatives on July 19, 2006 and a Supreme Court writ (writ no 2942) of 2059 BS. 
The NHRC says that impunity will get more support as the instructions provided for the 
establishment of the humanitarian law have not yet been implemented. 
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Supreme Court seeks response of Assam government, NHRC 
in plea for independent probe into  fake encounters  in State 

https://www.barandbench.com/news/litigation/supreme-court-notice-assam-
government-nhrc-fake-police-encounters 

The Gauhati High Court had earlier dismissed the plea and criticised the petitioner for 
filing a PIL based on media reports and ‘vague, omnibus’ assertions. 

The Supreme Court on Monday sought the response of the Assam government and the 
National Human Rights Commission (NHRC) on a plea raising grievance against fake 
police encounters allegedly taking place in the State. [Arif Yeasin Jwadder v. State of 
Assam and Ors] 

A Bench of Justices S Ravindra Bhat and Aravind Kumar also issued notice to the 
Assam Human Rights Commission. 

Advocate Prashant Bhushan appeared for the petitioner, Advocate Arif Yeasin Jwadder. 

Jwadder moved the Supreme Court after the Gauhati High Court declined to issue an 
order directing an independent probe into encounter killings in Assam. He had sought 
the registration of a First Information Report (FIR) for murder under Section 302 of the 
Indian Penal Code against police personnel over fake encounter killings. 

Additionally, he sought the constitution of Human Rights Courts in Assam as 
necessitated under Section 30 of the Protection of Human Rights Act. 

The petitioner alleged that over 80 police encounters have taken place since May last 
year and that 28 people were killed and 48 injured in "fake encounters." 

However, the Gauhati High Court rejected the plea and came down heavily on the 
petitioner for filing his petition based on media reports and ‘vague, omnibus’ assertions, 
despite being a practising lawyer. 

“It appears that having read some media reports on police actions leading to death/ 
injury of some accused persons in police custody, the petitioner has rushed to this court 
by filing the present petition, without properly verifying the complete facts. Under the 
circumstances, the possibility of the petitioner approaching this Court by way of this 
petition merely seeking some publicity cannot be entirely ruled out,” the High Court had 
observed. 
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Jamshedpur मुसाबनी की मिहला की िसिलकोिसस से मौत 

https://samacharnama.com/city/jamshedpur/woman-from-jamshedpur-musabani-dies-
of-silicosis/cid11607050.htm 

झारखǷ Ɋूज़ डेˋ, िसिलकोिसस से पीिड़त मुसाबनी के बािदया माइंस की रहने वाली मजदूर कंुती पातर 

(56) की मौत हो गई. हालत िबगड़ने पर पįरजन उसे अ˙ताल ले जा रहे थे, लेिकन राˑे मŐ ही उसने दम 

तोड़ िदया. मृतका अपने पीछे पित, दो बेटी, एक बेटा समेत भरापूरा पįरवार छोड़ गई है. मृतका का बेटा 
बŐगलुŜ मŐ मजदूरी करता है. उसके आने के बाद मिहला का अंितम संˋार होगा. 
 
िजले मŐ िसिलकोिसस मजदूरो ंके िहत को लेकर काम करने वाली आƐुपेशनल सेɝी ऐडं हेʕ एशोिसएसन 

ऑफ झारखंड (ओसाज) के महासिचव सुिमत कुमार कार ने बताया िक मुसाबनी के रेिमंग मास कंपनी मŐ 
मिहला छह साल तक काम की थी, जहां उसे िसिलकोिसिस Šआ. मौत की जानकारी िजला Ůशासन को दी 
जाएगी, तािक मुआवजा िमल सके. िजले मŐ िसिलकोिसस मजदूरो ंके साथ इलाज मŐ िचिकȖक भेदभाव 

करते हœ. डॉƃर बीमारी के लƗण िलख देते हœ, लेिकन िसिलकोिसस नही ंिलखते हœ. इस कारण आŢांतो ंको 
आिथŊक सहायता सरकार से नही ंिमल पाती है. इसे लेकर रा Ō̓ ीय मानवािधकार आयोग से भी गुहार लगाई 

गई है. 

ओसाज इंिडया की ओर से 18 जुलाई को िसिलकोिसस आŢांत मजदूरो ंकी छाती का एƛरे कराया जाएगा 
और उनके अिधकार पर चचाŊ की जाएगी. 
एनएचआरसी ने मुƥ सिचव से मांगी įरपोटŊ 
मुसाबनी मŐ िसिसकोिसस पीिड़त मजदूरो ंके संबंध मŐ मानवािधकार आयोग को ओसाज की ओर से पũ 

िलखा गया था, िजस पर एनएचआरसी ने संǒान िलया है. इस संबंध मŐ झारखंड के मुƥ सिचव से एक माह 

के भीतर आयोग ने एƕन टेकन įरपोटŊ मांगी गई है. मुसाबनी Ůखंड के 288 िसिलकोिसस पीिड़त मजदूरो ं
की इलाज से लेकर सरकारी सहायता मŐ लगातार उपेƗा की जा रही है 
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